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Contributory  Provident  Fund to Shr 
Kuikarni, on hi* resigning from the post of 
Director General, ft in accordance with 
the Contributory Provident  Fund Rules 
of the Indian Institute of Foreign Trade.

(e) and (f)  Do not arise.

Export of Jwte goods to U.S.S.R.

6763. SHRI  M. M. JOSEPH : Will 
he Minister of COMMERCE be pleased
*o State :

(a) whether the export of jute goods to 
U.8.S.R. from India has come to a stand- 

•«“!
(b) whether the fate of a bulk Russian 

business in the last two months involving 
about 40,000 tonnes of hessian bags and 
•cloth worth Rs. 18.6 crores has become 
uncertain; and

(c) if So, the reasons threfor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRl 
VISHWANATH PRATAP SINGH) : (a) 
to (0)  As the contracts for export of jute 
goods to USSR contained certain stipula­
tions which were not in line with exchange 
Control Regulations, Contracts received by 
the Export  contracts Registration Gom- 
mitteeupto31*3-1975 tothetune of29,000 
tonnes valued at Rs. 17.30  crores were 
held up. Reserve Bank of India eventually 
agreed, .is a special case, to allow shipment 
of jute goods against these  contracts.

Amendment of Companies  Act

6764. SHRI  M. KATHAMUTHU : 
Will the Minister of FINANCE be pleased 
to state:

(a) whether the Tamil Nadu State Gov­
ernment has requested for amendment of 
the Companies Act to enable the workers 
in the public sector undertakings to have a 
share in the capital; and

(b) if so, the salient features threof and 
Government's reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA- 
NAB KUMAR MUKHERJEE): (a) and
(b)  The Government of Tamil Nadu 
has submitted a proposal for issue of a 
separate class of Shares called “Employees 
Dividend Guaranteed Shares". The em­
ployees investing in such shares will get an 
assured return and the dividend payable 
out such shares is to be treated as an 
admissible deduction for computing the
xable income of the companies issuing

*«*<$ fhares. The pr<rpo«*i %«!i involve 
not  the vamAmntiot the Cnasamics 
Act but also the Income Tax Act, The 
Central  Government has not taken a 
decision on the matter.
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